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No. 925(2)/LXXIX-V-1-21-2-ka-12-2021
Dated Lucknow, November 18, 2021

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh
Adhivakta Kalyan Nidhi (Sanshodhan) Adhyadesh, 2021 (Uttar Pradesh Adhyadesh Sankhya 10 of 2021)
promulgated by the Governor. The Nyaya Anubhag-7 is administratively concerned with the said
Ordinance.

THE UTTAR PRADESH ADVOCATES WELFARE FUND (AMENDMENT)
ORDINANCE, 2021

(UTTAR PRADESH ORDINANCE NO. 10 OF 2021)
[Promulgated by the Governor in the Seventy-second Year of the Republic of India]
AN
ORDINANCE
further to amend the Uttar Pradesh Advocates Welfare Fund Act, 1974.

WHEREAS the State Legislature is not in session and the Governor is satisfied
that circumstances exist which render it necessary for him to take immediate action;

Now, THEREFORE, in exercise of the power conferred by clause (1) of
Article 213 of the Constitution of India, the Governor is pleased to promulgate the
following Ordinance:-

1. (1) This Ordinance may be called the Uttar Pradesh Advocates Welfare Short title and
Fund (Amendment) Ordinance, 2021. commencement

(2) It shall come into force with effect from the date of its publication in the
Gazette.

2. In the Uttar Pradesh Advocates Welfare Fund Act, 1974, in section 13, for Amendment of

sub-sections (1) and (2), the following sub-sections shall be substituted, namely:- section 13 of
U.P. Act no. 6

of 1974

"(1) In the event of a death of member, his nominee or where there is
no nominee, his legal heirs shall be paid from the Fund an amount calculated
at the rate of rupees five thousand per annum for every completed year of his
membership which shall not be less than rupees twenty five thousand and
more than rupees one lakh fifty thousand:

Provided that in case of death of a member on completion of thirty
years of membership, his nominee or legal heirs shall be paid rupees five
lakhs in one lump sum in the manner prescribed by the State Government.

(2) A member shall, on ceasing to be a member under clauses (b), (c) or
(d) of sub-section (1) of section 12, be paid from the Fund,-

(i) if he resigns after twelve years and before twenty five
completed years of his membership, an amount calculated at the rate of
two thousand rupees per annum for every completed year of
membership;
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(if) if he resigns after twenty five completed years of his
membership, an amount calculated at the rate of five thousand rupees
per annum for every completed year of membership subject to a
maximum of rupees one lakh fifty thousand:

Provided that if he resigns after thirty completed years of his
membership, such member shall be paid rupees five lakhs in one lump sum in
the manner prescribed by the State Government.

(iii) if he ceases to be such member due to any other causes not
covered by sub-section (1) or sub-section (2), an amount equal to the
aggregate of his subscription paid by him and simple interest thereon at
such rate as the trustees Committee may, from time to time, fix."

ANANDIBEN PATEL,
Governor,
Uttar Pradesh.

By order,
ATUL SRIVASTAVA,
Pramukh Sachiv.
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